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Order of the Trlbunal%u T

: Issue notice to show causeV
és to why this application shall
u‘éot be admitted, returnable by 2
weeks .

List for admigsion on

| 1L(.%'

List on 15.3.02 to enable
:the respondents to file written
. 8tatement.

Vice~Chairman

Heard learned counsel for the
parties.

' Application is admitted, Plea~
dlﬂos are completed. The case may

'now be listed for hearing on 10,4.02% .
[

Vice~Chai mian
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10.4.2002

The matter was taken up for hearing.

Written statment is also filed on

" behalf of respondent WNos.l to 5. The

““subject matter of this application also

105402

B

;pertains ‘ to  granting of = ration
allowance which was adjudicated upén in
é:number of cases by the Tribuﬁal.A

However, on the prayer made by
Mr.A.Deb Roy, learned Qf.C.G.é.C; for
the respondents the case is adjourned
for four weeks enabling the respondents
*to take necéssary instruction on the
matter. |

Let the case he listed for hearing on

10.5,2002,

Vice-Chairman

. \
N\

Heard learned counsel for the

parties. Hearing concluded, Jidgment
delivered=ih open court, kept in '
separate sheets. The application is
dismissed, No order 'as to costs.

’
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|To be referred to the Ruporter or not ?

CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.

C_)',A./ﬂoﬁ" No. . . 1,7/020,02,‘ . G

. ..Mr. MePaul & ors,

. [
LN
W h

Mr, D. RQGOgOi
" Mr. A.Wallin
Mr. WO J’amir

- VERSUS -

L L L T,

. .Unlon of India & Orgs. .. . RESPemEny (8)

o oo . HEe_AeDEb. ROy, Sr. CeGeSoCeo.. .. . ADVOCATE i THI
RESPONDENLS .

TTON P BLE MRe KeKo SHARMA, WINISTRATIVE MEMBER.
{ZON'BLE T 0 T T e

|Whether Reporters of local papers may ve allcwed to see
the jude¢ment ?

-

jadagment ?

vnether the judgment iz o be circulated to the other

iBenches ?

Judgment delivered by Hon'ble Admn. Member.

DATE OF DRCISION . 10e5. 2002

. APPLICANT(S)

CADVIXTIATE TR LS AR, T TANTY(R)

Whether their Locdships wish to ses the fair copy of the

\ MLY



CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH

original Application Yo. 17 of 2002.
Date of Order : This the 10th May, 2002.

The Hon'ble Mr. K.K. Sharmma, Administrative Member.

l. Sri Maan Paul,
5/0 sri Paresh Nath Paul,
LeD.Coe, Office of the SAQ
Tura, Meghalaya. ‘

2. Sri Manik Lal Das,
sfo sri Makhan La} Das,
Stenographer, Office of SAO,
Tura, Meghalaya.,

3« 3ri Arun Kanti Das,
8/0 sri Kebal Ch. Das,
Driver, Office of the SAO,
Tura, Meghalaya. ’

4. Sri Prafulla Ch. ROY,
$/0 Late Ashwini Kr. Roy,
Peon, Office of the SA0,
Tura, Meghalaya.

5. 8ri Ochetson M. Sangma,
S/0 Late Dina M Marak,
Peon, Office of the SAO,
Tura, Meghalaya.

6. 5ri Mahabir Mahato,

S/0 Late Jeewch Mahato,
Peon, Office of the CO,
Barengapara, Meghalaya.

7. Sri Mintu Lal Chakraborty,

8/0 Lt. Pramod Ranjan Chakraborty,
Peon, Office of the C.0.,
Jowai, Mephalaya.
8e Sri Kartik Ch. Paul,
5/0 Late Baikuntha Paul,

Peon, Office of the C.0.
Balat, Meghalaya.

9. Sri Alexius Marngar,
§/0 Sri Blias Shangpliang,
Peon, Office of the D.0O., SSB,
Shillong, Meghalaya. e ¢ o Applicants.

By Advocate Mr. DeR. Gogoi, Mr. A.Walling
Mr. W. Jamir. .

- Versusg =

l. The Union of India,
represented by the Cabinet Secretary,
Department of Cabinet Affairs,
Bikaner House, Shahjahan Read, New Delhi.

WL

Contdese2
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2. The Bireétor General of Security,
Block~V (BEast) RiKe Puram,
~ New Delhi =110066.
3« The Director of SSB,

BlOCk-V (Eaﬁt). R.Ko pum.
- New Delhi-llGGSG.

4. The Director of Accounts,
MoHcﬁo. SSB Block=IX (East) »
: RoKo Puram. New Belhi—110066.

S« The vaisional Organiser,
§SB."Shillong, Meghalaya. « » « Respondents.

By Sri A.Deb RQY’ Sre CoGeSeCe

CRDBER

KeKe SHARMA, ( ADUMN o MMER)S

The nine applicants have made this application
" been Aex
jointly and they havq[allowed to agited their grievance

in a single application as the issue invblved is the same,

2. . The applicants are working under the Director,
Special Service Bureau (SSB) and they are all posted in
Meghalaya. They have claimed for payment of Ration
Allowance on the basis of the order dated 08.02.,2001 witﬁ

effect from 30.1.2001. The payment of Ration Allowance

K ﬁgg“alﬂpmmﬁﬂ by order dated 30.1.2001 issued by Cabinet

\LL\A%

Séé:etariéte ( Annexures 1 and 2 to the writteﬁ statement).
However, payment of Ration Allowance was withheld on the
basis of the order dated 6.8.2001 issued by the Director
of S8B on the basis of the objection received from the

Director of Accounts.

3, Heard Mr. A. Walling, learned counsel appearing
on behalf of the Applicants and also Mr. A.Deb Roy, learned
8r. C.G.S.C. for the Respondents. Mr. A.Deb Roy, learned
8r. CeGeS.Cs informed that by letter Nd.sn/c.c/oa-17/zoo:/

1193 dated 1.5.2002 the Divisional Organiser, SSB, Shillong

ContQeee3
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intimated him that the Respondents are making arrangement

for early payment of the Ration Allowance to the aApplicants.

A copy of the said letter is placed on records.

4, The claim made by the Applicants had been accepted
by the Respondents and the payment will be made shortly.

In the circumstances, the application &s dismissed. me
Applicants will be free to approach the appropiate forum if
86 still aggrieved.

The application is dismissed. There shall, however,

be no order as to costs,

\CUAM

( K.K. SHARMA )
ADMINISTRATIVE MEMBER
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hri Mahabir Mahato,

Bon 5f Late Jaswch Wah#tms

Peon, ﬁffiteAaf the L4,
Ea?éﬁgapavagMeghaiayag

Shri Mintu Lal Ci’tak:‘ab»:grﬁ;,r,
S/o.Lt. Pramod Ranjan Chaktahﬂrty
Pean, Dffice of the C.0.,
Jaw&i;_Megﬁalaya; L
Ghri Hartik Ch. Paul,

San of Late Bailuntha Paul,
Peon,Office of the .0.,
Balav, Meghalaya.
ShPiVAIEKqu Marngar,

Son of %riAEIiaﬁ Shangpliang,
Pean, Office of the ﬁ“a.,ﬁsgg
Shilfmngg Menhalaya.

~.Applicants

The Union of India,

represented by the Cabinet
Secretary,Department of fabinet
ﬁffaivég Bikaner Hmuae,ﬁhahiaban
Road, Mew Deihi.

The Director Beneral of Security,
Block-Y{East: R.¥.FPuram,

Mow Deilhi ~ 11004864,

Contd. 2/~
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~ The Director af 858,

HE

'Elﬂaij{EAﬁtBE ﬁuﬁnpuram;
\ 1 Mew Delhi - 110064,
4. The Rirector of Acocounts,
MoH.AL BEE, Block-IX{(East),
R.K. Puram,dew Delbi-1i0064&.

5. The Divisional Organiser,

'y

¢

S8, Shillong, Meaghalava.

tawsRespondents

i. PARTICULARE OF THE ORDER ABAINST WHILH THE

APPLICATION I

e

MADE ¢

Itlegal, avbit%ary and.&iéériminatafy m;derb
issusd by the respondent Mo. 3 vide Bis  letier daﬁe%
&L 2001 bearing Mo. 9/8SB/AZ/B&(1)-Shillong LEEL ade
dressing 7/ olarifying ﬁa the respondent No. 4 inter alia
shtating "Divisional Qrgaﬂisek,'ﬁhiilcng vide his message
Mw.-UKS 92 ﬁated_z?.?ual has intimated that the Bir&cml-

tor of Acoounts vide their letter MNo. NBE-IV/ADC  PANDAS

i-02/331 dated 13/7/01 has issusd instructions that no

ration allowance , is admissibile to €he non sxecubive

——

personnel and $he amoundt may be recoversd and  renitied
to the Director of Acoounts, SSE, MHA..
- ? ?

In terms of Cabinet Secretariate, order No.A
-AFGLL/ 2/ 2000001 (Mol JT1)-9%9  dated 30,1.2001, ration
alinomance has been sanctionsd o all mon-executive

pavsonnel including the Ministerial persannel on posting

to mategory "ET& 07 Efations with effect from the dats

I Tl v S P
C Moy porS
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of issus of the order. Therefore , Lt I8 nobt olear as o

wify thae DACE have issued such instructions o 2,  Bhile

tong when the ration.alilowance is admissible fo all  non

aranultive ,nM“snnnel including Nifizterial Biaff bty

e

guqhaug o Cavegory B & 07 Biations. Even, a copy of

$n o

such instrucbions has nod been issued o Directorats o

amine at our end . In addition, smpecific Sovi. orders

Rave been issuesd from fime o fime for pavmsnt of ration
M ey prior fo IO to S8F  non-execubive peraonnal
posted  in Category "BE'& " Stations on the -basis  of
CAT/Court s judgment. Howsver, pawment of ration MON Y

an admissible only o sach S8R non-eweculive parannnal

el

whio  were applicants o petition filed in the  Hon'ble
LRTE, High Oourds as the Cases may be.

i allow o the

Lt dim therefare,
payﬁ&m% ‘of ration aliowances 0 non-skecudive um} pers

sormel and o intimate $he factual position o enable us

.
o take further necessary acbion.”

“ 3

A ocony of the fﬂ“@uaiﬂ iatter dated &/7B/20M0]

wan communicated $o the respondsnt Moo 3. In pursuant ¥
the aforssaid letier wour applicants are deprived of

heir rabion money. in view of the decision of the Apsax

Lowrt as Qnﬂﬁxbﬂﬁ in  AIR 1988 Supreme Dourd &
- \\— .

Urion of India  and  Ors.,

K. §.Shephaerd  and  Ors,

Wi re in the ratio decidendi  is thar ‘“some of  the

S~
e buded ﬁmpIUfﬂﬁ' Rawve rob ooome B0 the oourt. Thers 13

n Jues bification to penalise them for nobt having 1ifi-

——

Dontd. P~



pated. They too shall be pntitled to the mame benefits
asm the pelbitioners®. Bub in view of dogmatic attifude of
the Raspondents vour applicants are appraaching  this

Mon‘ble Tribunal for similar orders a5 this Hon'ble

Tribunal in similar cases protectad the rights of e
. ) [y . . :
applizants and directed the raspomdents 0 pay o the

applicants their ration money.

4 L

2. CTURISHICTION OF THE THRIBIMAL :

The applicants declare that fthe @b jecy

- matter of the order against which thay want radressal

is within thes juriﬁdiction of this Hon'ble Tribunal.

LIMITOTIONS

i
2

The applicantﬁ‘ furthaer declars that the

application 15 filed within the limitation period  pre-

asrribed under Seciion 21 of the Administrative Tribunal

A FACTS OF THE DaBk:

iy . That the applicants are all non exacutiva

ettt

parsonnel S2rving in the Special Servioe Purgauw (88  1n
v__——————'—’.-*‘- . 4

short 3 which is a Department of the Govarament of India

directly under the flabinet Secratary. The applizants

have comnon interest  in the matter and as such 4,  they

are filing a single applicavion as the relief, if grant-

et to one of them will be agually applicable to all of

them. The applicants therafore, pray for grankt of per-

Contde P~
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i That ths Sovaromer

-~

.!; P .g.
ghe Directorats Ganeral of Security ( DBS in short
wrdar tha ﬁdﬁimiﬁ%ratiw% ﬁmntrai.mf the Dabinsd  Dbeove-
tariat  for o some mpecific pur?mﬁaﬁ whvich  is & msltd

rolae, omuibi disciplinary Organisabion comprising four

agencies, namely Hpecial Servioe Fursaw ( BHE in  short
} o, fviation Ressarch Cantre { GRD in shord 2oy Gpecial

Frontier Foroce ( BFF in short 2 ang Chief Inspectorate

o f

Srmaments.

1

i
g-'._’

Piid

fabinet Secretariat , wvide iontter Mo, ST 4/B6-EQSLT

datad 18.12.87 addrassed tey the Dirvector, Flanning

pirectorate Bensral of Bacurity inforesd  that cartain
conceansion wars granted Lo the staff of BEB , 8FF, SEDAR

amed  Diractorate of Seeounrts angd Yhe coancession aeres

-

lebter it was also

mentioned that for soms of bhe soncession , Bhe  variows

\

nardship looations ad heen categorised as 150 AL PR

statinns as mentioned in Ehe Onnexure ~1L of ths 1

H
[
A
-
§
-~
H
s

T bhe said letber 10 was alen mentioned for the DUPPOSEe

af the housse rend allowanoes, conoession o tha WAy LiMAR

categoriss o staftf . she sguation  of post as tisted in

2 ] N vy g de o g ¥t A o PROS - L
amneure o~ A B £ Dabineb Serpretariat  order Aated

-

Doantod. P

t  the applicants bag to stata that he
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EELIGOBSE would  also be app?(uini~ in respect of the

statt of S8R , BFF, DI04 ang Directorats of Q::mqnﬁ%.

A copy of the said letder did. 18,1

with & annssuyres sre annessd herewith  as

» ' ' Annexure~— 1.

v That ihh.aﬂﬂ31f3ﬂ{~

that from

the saild lebfer and Onnexurs | it would be zpparent that

carfain concession sere granted  and in the case of  the

: ' applican és 1

P
0

in fAnnedure - I l.e. Rabion allowancs would be

DI ' That the applicants beg to stats

terms  of above rnoted Cabinet Saoratariat  Iet

g ia2.87 (Annexurs -« 1 Ehvitlong  was  dao

'-_.\———-'__’
oy

Category “BY Station wee.f. 27.4.1992 for bhs

—

concession referved to against 81, No.2

ralevant.

that in

Eap dated

.E]_'_;

T
LN

& B TR

P
e

g

~3
3

s of

HH
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f

arant of various concession including ration allowanoe.

vid oo That the applicants state the Deput

v Inspeo-

tor Benesral { ESY vide leftevr Mo, IZO/ESRAARZIETITI-402%

e

~4H2? informed the Divisional Organiser, Shillong, about

the memorand hm for  fthe finanoial implic
payment  af  rafion allowance o the Ewsoubive
Evecutive Personnsl posted to Dateqory

stations  for a4 review and list ©to bhe  foruar

with financial implication stations indicating

.

pupenditure and additional mwnwﬂnsfura invoive

vat ioen 11 tomanioe. fooordingly a &mmmitt&e RS

2
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5 latter dated $.8.2001 bearing
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tarms
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ration

personnel

ion and review of all @hation

HEY A DY stations angd the  oommibe

“nm}uJud glong with a3 mesmorandum.

fall on those shtabions,

Mamorandum dated 5th Sept, 2000 izzued

Diveotor Beneral o is

anfexad

4% Annexurs -~ T,

Lhe

applicants state that the

d‘

~u

ti‘g;::}ﬂ ;.‘8 ;:‘?‘JB 4 ‘"':‘/'

e addressing/olarifying to the respon-—

s stabing as under-

Urganissr, Shillong vide his

hMas intimated that $the

tetter Moo NRE-IV/AAGO

dated 13.7/701 has  issuwed  instruchions

admissible to the rfon axaou~-

13

armad fhe amound may  be racovered andd
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Rivechor BEE, MHO.

af Qabinkt Secrefariate, order dNo. &

-0 dated  SGL1L2001,  ration

hean aaﬂat oned b alll nonesxecubtive
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L%l
posting to ﬁany EDOR L Ltations. Even, a copy of

such instructions has nod been issusd Yo Divectorats o

sxaming  at our end. In addition, specific Savl. ovdars

have Dean 1%31&3 from time o bime for paymsnt of ration
monay  prior to 3. 1.01 fo 85 non-exsoutive  personnel

o

posted  in Davagory ‘BB LY Stations on the basis  of
CAT/Court s judgment. Mowsvar, payment of ration  money
asm adwissible only fo ﬁﬁﬁh EEE non-exesubive personnsl
whi' wara agp cants” to petition filed in the Mon ble
LATE, High Courts as the casse @iy Da.

It is  therefors, regussted o 11m Ctha

payment of ration ailowances fo non-executive 58B per-

guinel and to Ln?asafv the factual posivion o enable us

Cbo fake further necessary acbion.”

»n

e
H

The {Dopy of  the ahh

~

dated &.HELOL

annewxsd hearsto as Annexure —F11,

viidiy That fherefore the applicants state that i

pot clear as to why fhe Dirsctor of Acoounts have Lssued

such iastructions o the Divisional Organiser, Shillong
when thea »ratimn altiowance is o the non
swaoubive ger sonmnel  including MinisSerial  Btaff Y

posting b aaﬁ&gmry RN & MM ,uz*i nme The  applicants
/ .
almo furthsre state that even a <

if
™
hod
.y
fi ]
n
¥
N

much instractions

mam  nob been issued to the Directorate to  @xamine at

their 2ng.

y
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i That the .applicants state that  they have

gvery - reason to belisve that they are enbitied to  re-

weive the grants. Moreover no notice were givea for  the
&

proposed  ackion o bes taken against the applicants  ans
+

N pProper cadse wers shown as o why their ration allow—

o

arHI8 would be discontinued and recovered  agains the

applicantsn' Therefore, they statas that it iz flagrant

winlation of the principles of Matural Justice and a5
such  this is a fit case where this Hon’ble Tribunal

Y

et

woule sxersise jurisdiction and grant e

~

K3 That the applicants beg to state that soms

Broup B & T emplovess of the B8B who are alsn similarly
¥ v ¥

.

situated like the present applicants filed an -applica—

fion befors this Hon'ble Tribunal which was numbered - as

firiginal Application Mo. I&7/1999 and . this Hon 'ble

Tribunal vide order  déd, 12,1.2000 has directed to  paw.

.

the applicants ration allowance , your applicants  arse

3ian entifled to the same bhenefits.

-y

.Z‘E; Tha copy of  the ovder did.i2.1.200C¢ ig

annexed herseto as Annexure — (W,

.

’ . . . / .

Kil - That the applicants beg fto stzte -that this
“Hom Bhle Tribunal may be pleased to diresd  the Respon-
Cdents not to ferminate and Resover  $he  said  fation

allowahce granted by the Bovt. of India in as much  as

the applicants shall suffer ivreparable loss and injury

. . Qantdnﬂpg4
/l@ww;,fwj



kY

it the prompit order of the respondent Mo. 3 is imp e

Cmanted,

'

mi Ly That

this application is filsd bonafide and

s dn g

for the snds of Jjustioe.

B GROUMDS FOR RELIEF WITH LESAL PROVISIONG

i v For that iillegal , arbitrary and dsﬁ7rimima*
vory  ovrder issusd by the Pespondsnt Mo, 3 wivde his

tetter dated &, 8. 2001 bDearing ho. %/ 8B /742 /8&(1)

i3

=Ghillong addressing clarifying o the Respondant Mo, 4
inter alia stating that "Ldvisional Organiser, Shillong

e

<
ot
.
s
—
i
bad
1

Cho. WS GRE dated 2V.7.010 has intimated
that the Director of Acoounts, vide fheir letter Mo NBE

TV FPANDO/CL-0R/831 dabved 13.7.010 thaw  igsusd ine

_,
s

structionsg that no ration. alliowance is admissible o the

non executive personnel and fhe amount may be  raooverss
and  remibtied fto the Dirsctor of fRocodnts, D58, MHAY i

‘m-*rwm¢7@ arbiteary, iilegal and unfair undsr the eys of

£

Taw  and as such the applicants are entitled to receive

thedr ration allowanoe,
Li For  tha it ois unfair on the part of the

rw%namdnntm Loy recover the amount of the rabion ai Lo

thair owo fres  will
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wifhout aobification or order  fFrom  the Sentral

N
=
2

Bovarnmend iwm  ciombrary to laws and  arbitrary whereby
igroring the principles of natural justice and  adminis-

trative fair plav.

o S
tontod. P
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Pii For  $that the impugned action of the respon-
dents. in depriving the applicants the bensfits of ration

allowance angd directing recovery of the amount  already

Y
i
L]
~
o~
e
o
i
r
[
i
P
-~
Fa

iy arbitrary and as such amounts o denial

srualiby and is thersfore violation of Articis 14 of

b

thi Donstitution of India. ‘ .

i o For that the case of the applicants is sguars

Y

gly coverad by the orders passed by this Hon ‘ble Tribun-
al  im matier relating to recovery and contineaiion  of

N\ . ,
‘ration  monsy and as such  the applicanits  are iagiti-

thi

Hon'ile  Tribunal  would

1

matvaly arxpecting  that

protect their interssi as has besn done in those casea,
*

shat  in any view of  the mabtier, the

action of

the  respondents in recovaring  fhe ration
Allowance amount paid to the applicants are bad i lLaw
o ¥

ans liable %o be set aside.

EXARHAUETEDY
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s

&t thers is no other egually efficacious
altsvnative ramedy ancd the  ransidy, prayed  for LF

granted would be just adenguates and complebte.

E MATTERS NOT PREVIOUSLY FILED OR PERMD ING BEFORE

CANY OTHER COURT:

Tha applicant furbther declares that no obther

applization writ pebtition or sulld iﬂ»?éﬁp&ﬂﬁ ot the

2
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subtiect mabtter of the instant applicabio ism filed
befors any obther Dourd, Authority or any obther Bench  of

the Hon'ble Tribunal nor any  such  application, wrif

petition or suit is pending bafore  any of Stheom.

it is thersfors praved that vour Lordship
woulad be pleased to admit this application, oall for the
racoard  of the case and direct the respondents o show

cause as to why thay should et be diveocted $o0 continue

to pay ration allowances to the applicants and as to why

"

p
racovery OF the amount piaid fo the applicants should not
S

be stopeed and wupon hearing the partiss and on parusal

=4 S - v .- T S o - 04
of  records this Hon

nle Tribunal may be plsassd to set
aside and guash the impugned dirsction of  thse raspon-—
dents  ard divect Sthe respondents 0 oondinus - pavmant

of ration allowancss o the applicants and/or pass  such

> :

further oapder or obher ordees  as may be deemsd Tt and
PSP

ey
s
?

"

T direct  the Respondsnis not fo makes any
reonvery From Sthe monthly pay i1l of the applicants.
A awnnnanannann

The application is filed through Advocats.

11,  PARTICULARS OF THE 1.8.0.¢

L3 . TP Mo, £
i Date i

iids T o Payabls at - ¢ Buwahati
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WERIFILATION

I, Shri Manod Paul, aned aboudt 34 vears, Son
? _ AAnitd ? 2 2 "

v

of. Bhvi Paresh Nath Pawl, presently working  as Lower

Divimion Qlerk,in ths aoffice of the 5.4

e

Tura, Magha—

lava o hereby  solsanly affive sngd wverify  that  fthe

statements made in,waragfaphﬁ 1,2, 4 Ct)/A1(]v)l 4 LV“‘),

L1(3”),5(X)rﬂ xi), F are Ctrwsy bo bhe Dest

of my  knowl-

padge, those made in paragraphs ‘ﬁ(ﬂi)lﬁ (vi}, 4 (vis)

ars  bhalisved o e Hrue oon lagal

adwioe  andg tivat 1 have nobt suppressed

o

B

any matarial

I meing  one of the applicants have ‘beean

aubhorissd by other applicants to sign the

L]

on behalf of all the applicants.

Pilace: Buwahati Sipnatura

ateds

varification

[ Mang ot )



- hazardous and there is a s pecific incrsase in the threat

— 5 — ANNEXURE - 1 o>

Nos &A. 280611/4/86~ EA-IT

Government of India,
Cabinet Secretariat,
Bikaner House (Aﬁnex),'
Sahjahan Road, :

New Delhi.

W -y - ——

New Delhi, the 18, 12.87,.

To,
The Director (Planning)
Direc tor General of decur.ity,
East Block, R.K. Puram,
‘New_Delhi-66

- —— s - b . -

Subjectss Grant of Concessions to the Staff of 38B, SFF,
C.I.0.A. and Directorate of Accounts.

Sir,

I am directed to convey to the sanation of the
President to-thé grant'of concessions mentiocned in the
Annexure- I to the various categories of 3Staff of SSB, 3%
SEF,CICA and Directorate of Accounts subject to the -

" restrictions indicated therein on the pattern and Ana-~

lysis Wing of this Secretariat.

2. Thesé orders will take effectw.e.f.lst August,
1987. -
3. For some of the concession the various hardship

location have been categorised as B and C Stations as
indicated in Annexure -II to this letter. However, if the
Heads of the department feel at '~ ‘scertain times that.

certain locations or assignments have bscome specifically

to the personnel

<+ . ’

contdeeess
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and/ or promises, they can determine on merits the cirtiew~

ria of hardship and the period for which such location may

be cate gorised as belong ing to category B and C stations
after record ing the reas on in writting .

4. for the purpose of House Rent Allowance concession

to the various catégories of staff, the' equation of post
as listed in Annexure-A to the Cabinet Secre tariat,s
order No. A-11016/86-Do-I dated 28.10.86, will also be
applicable in respect of the Staff of SSB,SFF,TIOA and

' Directorate of Accounts.

Sw This issues with the concurrence of the Ministrv
of Finance vide their U.0.NO. S~-1428/3%/87 dated 10;8.87 read

with U0 No.
| 1151 /Dir-Fi, 95) /31, dated 2nd December, 1987.

Yours faiﬁhfully,
8d/- -

(R.K.GANZAR)
Deputy Secrztarvy (SR) .

Enclo:=-Annexure -I and II

O T S S s . W VO T W Sy R W W - Y T - -

Copv to:-
1. Shri H.B.Joshri, Director. &3B

2. Maj. Geni., 5.K. Sharma, PVSM,IG Sig ‘t

3. G.B.Mathur, Dy.Diréctor of accounts:

4.Lt. Col.K.K.Bhandari, CICA.

5.8hti J. Subramaniam, Directcr IF.

6.8hri K.K.Mittal, DY. Director of Accounts (SW).

7. Crder File.

contQeceseee '}
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IIANAGAR.

— - o - —

No+ NCE/F~-9/97-98/27 - Dated:~20.11.97«

Copy tosz-

1. The comdts. ,CC, S3B. Dirang/Paser/Tezu~ for
information and Necessary action. W.V.T. vour

signal No. 4724 dated 25.10.97.

<

sd/- Illegible,

AREA ORGANISZER (S)
DIVL. HQRS. SSB : ITANAGAR.
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ANNEXURE T0Q THE -CABINET -SECTT.

-——--———n-———-_---'-.—-g—-—..-————.___

Sl.No. Nature of the
concsssion.

-.--——---——--'——-—-—————-—o-——m-——,

I OE e n  Aoe pe  g s At qm Sove 2 S0

l)Hardship Allowance,

—1Eg —
—de

LETTER NO. A, 27011/4/86-EA4IT DATED 15 DECEMBER, *I%87. - - -----

———-————_—__-—_——--——-—-—--..--——-.————_.._ T 22 T s T s s st s o e G s " S S Vs s Py S S S A " o o

--—--——.--_--‘-—-_-———--—-—-—————-_-—_.——-...—-._ _—~_-—-u-————-____...___,-._____..__._..__

--—.-_...._-.._-——__—'—————_——-—.—_-.———.—c—-—.———-———.._——.-—._—--—.—-.-——_—-—-.‘..——-_.—--—._

-?‘

A hardship allowance Rs 25% if basic
pay subje ct to maximum Rs.400/- PIM.
in respect of category c and 12.5% of
basic subject to maximum of Rs 200/~

For the station which_are
declared as belonging to
category B and C by the

_ _ , Head of the Department under
P.M. to category B stations other than those

those situated in the North- EBEastern
region, Andman and Nicobar Island and

the powers now delegated td
him, the same rates will applye.

Lakshdweep, where special allowance
is already sanc.tion.

- Condtoo.ooo
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2) Ration Allowance. Ration ARllowance to the rankof Eiéld Officer and below at

/ .

the following rates exceptita/GSBBn. personnel and Dye.
comits./ Dey. Comdrs./ Assft. Dey. Comdrs. of SEFF and tho
thos e on deputation in the SFF from the Armv:-

R

S
-

Contd......o
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I) category B
stations

IT) category C
stations

3) Clothing., s ip .

" Anon
staff

CoVve.
also

AS admissible
in the Border
peace areas.,

As admissible

in the BER in

refuddable clothing grant of Rs3000/- for
then S$B-Bn. personnel and Dye. comdts./
comdrs./ Asstt.Coy. comdrs. of SFF and
these on decutatlon ‘in the SFF from the
Army, posted in category B and ¢

ctatlons and ..,

from time to time
securitv Porce in

from time to time -
operational areas,

i) The amount will be paid as
an advance and will be adgust
ed on recelpt &f the JOlnlng '

report -at the hardship locatio
and a certificate that the

oy

located at or higher than 3000Mtrs. above MSL

and Rs 2000/~

advance had been utilised

for staffposted at category B and ¢
statlons and located between 1500 and 3000Mtrs.
 above MSL as a one time grant.

for the purpose it was i
intende.

CONtdeeees



(ii) Renewal gran at the rate of 500/~
Pe.a. for location at or higher
than 3000 mtrs . above MSL and
Rs3000/~ p.a.for location between
1500 and 3000 mtrs. above ML in/, !
category B and C stations.,

C%
L
X
=
§

TEITNR S S et e  a mm S e e . e . . s S T s

_-.-._——-.-..-~—-.-—q-—..o-————--—_—q—-n

ii) This one time non- refundable
allowance one time non-~refundable
allowamce will be adkissible only

‘t® thpse personnel who are posted

in category B and C location for a
period not less than(two) 2 vrs.,
In case -the officer returns from
posting from category B and C
locations earlier than 2 vrsat his
own request, he will be asked to
refund proportionate share of the
clothing grant,

CONtde.eeeeas
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4.Special TA/DA Dailv allowance at increased rate for
classified A class cities will be admi -
-ssible during tour to category B and C
. stations. , 4
| | Porterage and animalpftransport
charges as admissible under suoppleme-
-ntary rules(videMin. of Fin.0.M.No.5
(34)-E.IV(B)/64 dated 6.10.65.) for
classified areas in HEimachal Pragésh,

widl be admissible for tours to alil

category B and C stations.

”~

(iii)The Head of the organisations at théir
own discretion within approved pagametors
can classified any location as belonging
to category B and C stations for the

purpose of clothing grant (though on the
basic of height alone it may not so qualify)
based on the otheryfactors such asy severe
climate etc(e.g. in a narrow valley)

The head of the organisation will got
approved , well in advance ,from the Cabinet
Sectt. the parameters for declaring any
location as equivalent to the category“,

B and C s tations.

contd se.vee.



5. Ieave Travel
concessione.

/A/ . =23 -
-9

(i) Employess other than S$SBBn. personnel

and those en deputaticn in the SFF fr om
the Army posted in categorv B and C location

will be entitle to leave travel concession

once a year agajnst the normal rules  of

one in 2 years,

(ii) In case of death, serious illness of
marriage of a family member, where the
family res ides separatly, the emplovees
~will be entitled to 50% of the rail fare

of the entitled class for travel to
place of residence of the family. in the

employees are to travel more than50 Kms.
by road either at.the end of the journevy
full bus fare for the journey will also
be reimbursed.

In case the employees posted at

B and C stations has already
availed the LTC for the block
year 1986-87 before issue of thes
order, that concession will be
treated as pertaining to the

calendar year, 1986.

contGeeees
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6. Journey time while

proceeding on leave

7.House Rent Ailowancé:‘

o

)

fyrs

—AH -
R

«10-

Employees pos ted in category B and
C station will be entitled to join-

-ing time between the point of
duty and nearest Rail head.

5]

House Rent Allowance facilities
-Bdmissible to the Executive cadre

wWill be admissible to the perso-
nnel of othér cadres also of corr-

esponding ‘levels except in the case

~of $SB°Bn. personne 1 and DY. com@ts

/TQVCoy, comdrs./Asstt. Cov. comdrs.
of SFF and also those on deputation
in the SFF from the Army.

o

Leave in their came will commence

and terminate on the date the emplovee

reaches the Rail head nearest tcthe

place of duty at category B and C
station.

(ii) The journeyv time should be rea-
—-sonable and will be determined by

the respective units,

contd .....



-1l
e - S
8.Cashlicompensation Cash compensation for work on holidays
for work on holida- as admissible to the staff of the Executive
ys cadre upto the rank of Field Cfficers. In
the IB& AW, will be admissible to personnel
Asstts, stenegrapher and o&hey staff of
Telecom, ciphar and M.T.cadre , who are
drawing basicp pay of Rs 900/=(pra-revised)
and below are not entitled to overtime
allowance,
9. govt Transport, Government Transport will be provided to the
' staff engaged in night shiifts for picking
them up and to enable them to return to
their residence,
1 0. Secur ity allow- Security allowance at the following
ance to Ministerial, - . "7 .’  rates is sanctioned to the
secretarial and accounts following category of the stasf working
cadres. in Top @ ecret Branches subject to
a maximum of 15% in each cadre;-
DESIGNATION: - | L PMOUNT:-_
i) L.D.C _ -~ R3.20/- P.M.
ii)8teno.Gr. 1II/UDC - Rs30/-P Ml
iiiPsteno.Gr.II/Assistant. Rs50/-P .M.
ivSection Office r/Private. . Rs100g-p.m.

V)Assistant Director/Area
Organiser/Dy. Directorof RS200/~P.M.
Accounts .

contd...
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BOMDILA
TAWANG
DAPARIDC
ALCNG
YINGKIONG
ROING |
HAULIA NG
MCAQ
NAMPONG
SIPPA

RADHANFUR

KALPT (REKONG=PEQ)

PCCH

JOWA I
NONGSTCIN
KAILASEHAR
UDATIPUR
KHOWAT
SONEHURA
DHARCHULAT
JOSHIMATH

SUKTIAPOKHRI
NAXLBARI

” * 0 % 00 00

- - - —

YAHNEXURE-II TO THE CABINET SECTT. LETTER NC. DATED s

CATEGORY!' ¢!

O — o @ v —

C/TAZ0
KOLORIANG
MONIGAONG
MECHUKA
TUTING
WAKKA
HAWAT

1A DU
LONGDING
PANCHAO ( TIRAP)
CHANGLONG
ANINI

KAJA
KA LONG
NYOMA
kHA NLE

LEH
KHALST

MORCH

CHAKRP
ERARONG
CHANDEL
CHURACHANDPUR
MONGHEA
TAMENGLONG
UKHROOL
CHASSAD
KHULLAN

MUNSYARI
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FFICE OF THE DIRECTOR @ 885

x

EAST BLODK-V, R K. PLRAM,

MEW DELHI 110068

DATED THE STH SEPT, 2000,
Y“fi-j‘},i:?.ﬁ.ﬁi.\i&?i{"

UEJECT: Financial implication to the payment of Hation

o i“*v 2 ansd non exesrutl

?'

Alliowance fto the

,-

[ t

ﬂﬂwwﬁn,ﬁi posted to category "B'AD stations.

in  our proposal tm.tﬁé grant of Ration Allow-
aﬂﬁ&; Jbhe Dabinet Secrefariat have desirved  fo  ravies
ail éu:h iocations declaved as category "B &L stations
with a view to exbsnded only to thoss stations where 1%
is gb%mlmtaly Juskified, The Cabined Seorebarial Have
further observed that if necessary the review may Dbe
carried ouk, in ﬂmn%uitatibn with the R & AW and revised

H 2

“iiat omay be forwarded alongeith financial  implications

statinnwise indicating existing sxpsndifure amd  addi-
tional axpenditure involved towards ration allosance.

« o Accordingly, & Dommittes was constitated o

3

~

sramine and review of all stations declarsed a3 Category

“BYE 0 Stations the Dommities afier ﬂ9ﬂ=zdpvzf, ail

aspects have recommended various stations including nes

i3

stations fop, consideration of  various | oono SEHE ions o

the personnel posted to Catagory "B7 & 07 stations,

£ te o

//w“m |
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TUTING

LML A
TUNG
THRINT T4
BAMENE
SAGALEE

MACHO

CEOPIN
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ANMEXURE ~I11
NTLH/SER/AD/BE{LIBhillong 2232 : -

OF HOME AFFAIRS

BOVT. OF INDIA,
OFFIOE OF ﬂiPﬂuiﬁh LBEMERAL , 888,
EAST BLOCK W, R PURAHM,

PEW DELHI-&&.

Dated & August, ol

Tz,
Bhiri Arun Singhal,
Deputy Dirschor of Aooounts,

z

Ma, BER, Block -IX

oy

RLK Puram, Mew Delhi-éb.
Hiad g EQTION‘&LLQWHNCE T OTHE { | EAEOUTIVE PERED QMEL“ .

Sir,
Divisional Organissr, Shillong vide nis "
messane MNo. WS 09 dated I7.7.01 has intimated thalt ths

bher No. NOE-IV/ADO

‘\isxrwﬁt
ismuted imstrushions

is admismsible to the non sxecu—

'gt“ﬁffg;rﬁmnnei andgd tha asount may be FRCOVETRG | and
AY ! .

fmitted to the Dirsctor of Aocounts, GEE, MHA.

e

Try terms of Cabined Secvetariat, order Moo A

Tr-98  gabed  FG. rabion

owanse  has  baen sancitionsd o atl mone-areoutive

111



-y

oy R

e -

oAl g
parsormel including the Minis iterial personnel on ey b
ing o category CBERCD Stations with gffect  from  the
oo

gate of ilssue of ths order. Tharefora,

it is nob olsar

wd

as to why the DACS have issusd such instructions 'bo DO,

Ehillong when the ration Liowance is admi

sible to  ali

aan esxecutive personnel inciwding Ministerial Staff  on
posting to Qategory "H & 0 Stations. Evert, a copy of
such instrucbions has not bsen issued o Birvactorate $o
axaming  at our end. [in addition, #pecitic Bovi. orders
have been issusd from btime to Lime for ~paveaent of ration
monay  prior to 30.1.010 to B85B non-esscubtive persoannsl

im  of

;x

postad  in Dategory B8 O ﬁtai s on the bas
‘ — .

» oeor e ’ . . T N -

LaT/Caurt s judoment, Hosevar, pavment of ration Mofay

& admissible only o such 888 non-swecubive personnel

4

who  wers applicants to patition filed in the Honm'ble

I

-
{3
T
i
i
5]

-
ke
e

¥

&)
poas
-

Lourts as the cass mav be.
> ans
It is  therefors, raguesated  to allow  the

SEB per-

~,
et

i}
H]
o
5}

by
H
P
oF
fad
1%

pavment  of raki ion allowances to no
sonnel and fo intimate the farbtuat paEition to enable us Y
o talks further neoessary action.

Yours faithfully

( 8. 8. Bora :
Juint Deputy ﬁiweﬂtmr'FP}
Copy Lo “
Divisional Organiser,Bhillong with refarence Edunana
/




BOTHE DEMTRAL ﬂﬁﬁINLE

L]

ELHEAHATY BF
Original Application

Date of decismion 2 This the

The Hon'bie Mr. B.L.Sanglyi ine,

Shri Manik Sapkota and

Al the applicants are

Gtaff sarving in the

affice of
Oivisional Organissr, S8B S
Maoghalava.

By fudvocated Mr S.K. Bhabttachars

Mer., S.0M.Das ang o i,

Firs. N,
~Ve s

-1. The Union of India, repressn

Labinaet Becrstary,

Labinet Affairs, New Deihi

o

Lo The Dirsctor Benseral of Secu

(East) R.K. Puram,

Eed
F
:j
-
n

Dirsctor, BEB, n,nurwv(La

Mew Delhi,

4. Tha Rivisional Organissr, - BE

.

Shillomg, Meghalava.

By fadvoocate Mr }.ﬁabdﬁumALA“v A

* ¥ owouowow

-t
1 a1t 3"‘;

PR = e
wd £ LR Vg W

Iy

ANMEALRE —~ T

RATIVE TRIBUNAL
EMECH

Moz, 247 of 1599

day of Famusary, 2000

Adminizstrative Member

~efponiicants

ihive

thae

Towag

‘:{ "1' C.". 3

ted by the

rf

rLty,
PBalini,

at 3 RE Puram,

g.M@,unndFmtﬁ

ched 1L CHEH,
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5

Q{"_l;-m.

. b.LuuHNBLzIMF ADMINISTRATIVE MEMBER:

.

The 37 applicants are permitied to  pursua

this  appl xﬂaylmn jointly wunder Rule 4433 (a2 wnder Qe
tral Hdmtnlgtrative Tribunal ( Procedurs ) Rules,1987.

\ .
o Vs A1l the app llmaﬂt“ are non axedutive  persans
Ael of  the Speocial HService Burean (B8R for ah £}

131

///(,wapﬁan under the Divisional Drganisety sEE, Bhillong,

HaTaJan Srillong was declared as & catepovy B

station with =2{ffsct from oy 4, 199% for the purposs of

\

grant of various concessions as mentioned in the Annex-

ST

ure of the Cabine? Speratariat ordsy dated 18,18,

fnnexura L, and it was extended from time to time, the

¢

.
-

iantest one bheing dpio Vool Ration Allomsanoe s one
of  thes af?uwar:am mantioned in Ancexura 1 af  the wsaid

tettar N, v.fT“iLfﬁfE&“Eﬁwiilﬁatﬁﬁ 1,12 198Y. This

Tribunal. had isswed order A8 19RE in DA Mo 245 of

i PR 3

1005 and order dated {17.FLI9ET in O.8.0Mo. e oof 1994 in

P L |

respent of employess af thatzﬂn Ressarch Dentre. it owas

aism decided on 5.9.1999 in 3.6, M. 103 of i**/.in the

case of the employeess of S8R, {tanapar. (o all  thess

i
!

i
.
=
s
i
o
-y
-t
o
:2.
i
fn

arders  rabion allowancas wan allowi

orders of the Tribunal the applications submibtted reprae-
s =

santations before the authorities of  the respondents

prayving foar paymant of ration allomance. The raspon-

dents, howsver, denisd the allowanoce $o the applisants



.......
b

L
i

Con . the  ground that the orders of the Tribunal ars

applicable only to the applisants (0 fbibtedde i iemiet o §

oo

w2 the present applicand
g B T T

pariisr 3.4, ﬁnwwfmr it was also intiemated that  th

wihtn were ngh papties to the
g

531

matter was under consideration and the decision will 'ba
comnunicated., The applicants oig nbt wailht FTor the resuli
of @uch decision, i anyn.They have submitted this 0.A4.
in this épplicatimn they have prayed that $hey ba granﬁw
Al %he banwfit of ration allowance with effect from the

3

date from which Shillong was categorised has B SHa-

B3
2

Lion,namaly 27.4, 199 I support of the claim they have

reliad on the orders of the Tribumal as mantionsds  above

- The respondents have contested the  app ixrafsun -and
awnmi*'wd written statement.

-n

in o ¥ have heard the ﬁrnﬂd counsel  of bhoth

i

sides. This matter {8 similar with fthe oase of  the

&
5
B
5
&
ol
.
B
e |
z

amployees  of 9S¥g itanagar.namaly Bhei N Venu
&% pthers -vs- Union of India and oathers ( Q.. Mo 10D
of 19899 in wshvich vide order gdated B.S.1999 this Tribun-

al had diveoted the respondents o pay ration  allowanoe

i ‘ ey
to bhose apulrrint" with effect from the date the allow-
AN - . . S - T ,‘ - s - . ; ¥

Afpine b&ﬁamm apgixﬁaalﬁ to Itanagar. In the case of fhe

pmpioyees in Itandgar, the ration allowance was admissi-

n
i

hle  from S.11.1994 when m&rtaih stations  in  frunachal
Pradesh  were olaseifiesd as category "B & 07 stations

for  fhe purnoss of warious allowancss  and CONCRSH10NS

Méu<6¢’m

kMVjV
)

( Ao oM

i e m Tl . . . L . . . cw T



granted to bthe emplovees.Mow. in  the cass prasently

undeyr consideration, the vation allowanos

Gibla. to

]‘“’
Lt

i

7

piame  admis-

the emplovess of Shillong  with affact  from

@ oi.e. feom the date Shillorg was classified as

station for the purposs of he various
——————

2oy

concessions mentioned in the latter davted 18,12.1987.

4. h

. — N
in the light of the above the respondents are

directed o pay the applicants ration  allowanoe  from

reoeint of
B

o cosbs.

onsiards within four aonths from the date of

Ehis order,

The application is disposed of. ko ordsr  as

ol S -MEMEER (A1)
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IN THE CENTRAL ADFENIﬁTBAEIYE&TBE%UNé4 o B
GUWAHATT BENCH :: GUWAMATI IR

 0.4.10. 17 OF 2002 gwjzﬁ

Mr. IMenoj Paul & Others.

- VS -

Union of India & Orse.

- AND =

I THE MATTER OF &3

Written statement submitted by the

respondents.No-1 to 5.

The regpondents beg to submit th2 written

)

statements as follows i~

1. That with regard to paras- 1,2, 3,kei,4.21, 4111
loivV, 4aVgh.vi OF OA, the respondents beg to offer no

corrients.

2. That with regard to pare - L4.vii of Ok, the

~respondents beg to state that non executive .personnel

posted at Shillong Divigion are authorised to draw

Retion Allowances in terms of Cabinet Seéretariat
Order Wo=-4-49011/2/2000-D.0-I(¥01-I1)99 dtd.30.1.01
circulated vide SSB‘Diréctorate iero No-30/ 885/ A-
2/97(17)=Lg5 - 508 dtd.8/2/2001 amnexed as snnexure -
I) who are posted at C2tegory 1ot & vor statiogs
w.e.f.the date of iséue of the order i.e. from

30.1.2001. accordingly,applicants of the O4 started to

claim Ration aAllowances.

contd...r/2



Vi

In the meantime Director or accounts,Cabinet
Sectetariat, Vew Delhi vide their letter wo-HGE-IV/

KOG/ P & £/01-020531 dtd.13.7.2002 intimated thet

- no ration Allowances is adnissible to non executive

personnel and accordingly stopped payment of sation

Alowances to applicants (Copy enclosed as annexure ~-ID)
3. That with regard to pare-L.viii of U4, the

respondents beg to offer no corrents.

Lo that with regard to paras - bodX, hoxyhoxi &

L.xii of CA, the respondents bep to offer no coirents.
9 &

5. ﬂmtwﬂhrqu'mzmmw&1ofcm the
respondents beg to state that the Divisional Crganiser,
LB, shiliong acted on the directiosn of $53 Directorate,

tlew Delhi.

6. thet witn regard to paras - 5.1ii,5.1iii,5.iv

& Hev Of Uxy the respondents beg to offer no corments.

7 That with regard to para - 5 of U4, the
respondents begk to state that the appricents violated
the prescribed Channel of representations for grant of

retion Allowences to the respective ofiiceskand

directly approached@ the ibnourable CAT Guwehati for
Grant of Ration A4llowances which is not done as o

disciplined Govt. employees governed by CuS Hules.

8+ & that with regard to para 7 of C4, the

responcdents beg to oifer no corments.

bantd. LN ':t‘//3.
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9,  ‘ihat with regard to para - § of OA4, the . A

respondents beg to state that no relief can be ailowed ka

to the applicants untill and unless SSB Directorates an@

M.H. A specificé.lly.orders to draw the Ration Allowances
" which in the instant case has not been allowéd'by

Director of Accounts,Cabinet Secretariat,lew Delhi.

10. That with regard to paras 9,10,11 & 12 of

g4, the respondents beg to offer no coments.

i t
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VERIFICATILION ‘ 7
YERIFLICATION. | \

\\\

I, Shrl KuldD)P SiINGH KprecH s/o(u.) l< AR BM SINGH KATCH
Aged bt SZP8DEING éuthoriséé do hereby_verify and éeclare
.that the statement s made in this‘written stetement
are true to best of my knowledge,inforration and
believe and I have not suppressed any material

fects.

ind I s—ign this verificatien on this Cth

the day of  Mavchy 200Q.

-~
W\L

Declarant.
Bhtslenal Oroaniec-r. SSB.
. Shillone ¢ .

Shiliong- i1s0v09,
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/ fran / L 42 J
No. 30/5SB/A~3/97(17)= M
7 GOVERNMENT OF INDIA Ay
: i , T " | MINISTRY OF HOME AFFAIRS
v SN e HOROSER SHTLONG OFFICE OF THE DIRECTOR 3 ssB
O D Ry” EAST BLOCK = V, R.K. PURAM
B R o ~~)§~"" NEW DELHI -110066, \
e i A ! \
Lgat te 1 T 1
e, e S B b 3

DATED THE, 08/02/2001

T il
B A 72

SR o
e :#-;;\e%@—,:mmm;a.f:uwﬁ-m& .

" MEMORANDUM -

',‘ExeéutIVé“pérsonheI"including ministerial
personnel of ssA,

Subject s~ Grant of Ration Money allowance to the None

‘ 49011/2/2000-009I(V6l}1f3%99;dated“30/01/2OOI have

/ sanctioned Ration Money Allowance to the non-executive
] personnel including ministeriasl personnel of SSB posted
- Lo category 'B!.al ?deéﬁstations.“fA'COPY of the

" Cabinet secretariat order dategd 30/01/2001 regfr to

@/ above is enclosed, -

Cabinet secretariat vide. .their order No A~

2, All non-executive pergonnel ineluding ministerial
personnel holding non-gazetted posts' and pouted te category
Bl and 'C' stations declared vide this Directorate order.
‘“'No;30/SSB]xl2797(17J7dateagol/ll/2000'are entitled to draw
rat ion ‘allowance wi,ef; “307/01/2001. o :

S SO

/E)"i/)).‘.)(\”'-'/
{( S.5. BORA ) ;

/
JOINT DEPUTY DIRECTOR(EA)

"Ii%ibﬁ@?ﬁk:“HP/UP/J&KYR&G/SB/NB/AP/NA/shiIIBhg/M&N Division.
2. DISG 1 FA Gwaldam/TC Sarahan/Haflong/Jammu/Saloﬂibari/

3o Commandant, CSD ‘W Bhopal/TC Faridabad.
4. Accounts Officer, SSB.

5. AIX/aA4/E1/E2 branches.,
6. Order File.

- ecen e oo - e o e e - e M M @ o ee e e e wm ww e - @» @& wa % e =™

No.E.I/1-82/SD/99/ RolM—1% Dt 1§ - O
Copy forwarded for information & necessary action to

.
$ -

1-3) The Area Organisers,SsSB Tripura/Kashipur/Meghalaya.

4-7) The Commandants,GC,SSB Tripura/Haf1ogg/Aizaw1/Lunglei,
8) Accounts Branch(Local ) T T

-
- e
e O
- /

Sect ion Offféér{8§ﬁ/" .
Shillong Qivision,Shillong.




_“/{Q/Difcctor, SSB.

TR PR
245 ?t)(;()*UUF!(Vom

L
(:ovcmmcnt of lndm

L CdbmclScuc taviat .-~ Y, T
Yo e Blk'mct Hotise Annexe \

" No. Mgyt

. "YW*\“"( ‘
RN

g ;C Shaiunhom Road

Llews Dei, the

-~

orpEr 120 AN Zuy

- Sdhclion of the Présideiil is hereby accorded lo the extension of

. the Ration Money Allowance al the specilied rales o the non-
. executive: personnel, including the Ministerial personnel of Special
v/ Service Bureau, Aviation Rescarch Cenlre (Direclorate General of

Secunty) posled at 'B' & "C' Stalions. on par with the position prevailing
in R&AW ‘and  in terms ol EHIH] }(u) ()I llw Minis lly of Finance OM
No. 50( Y97-IC daled 11/01/2000. - -

2. Special Service BurPau//\vnllon Resmm h Lenhc is lequesled lo
comply wilh the above orders of the Go"enuncnt The Ration Allowance

_will consequenlly be admissible= only prospechvely based on the

review undertaken for the puiposes The revised orders relaling to the
classification of stations should also. be issued sunulhneously along wilh
the.orders relahng to the Ration /\”O\ rance.

.

3.. No -additional Uud(](:l:ny',<l";)ft)yiniqztsvwill he agieed (o on

account of liberalizalion.

This issues wilh the approval ol Ministiy of Finance(Depattinent of
xpendilure) vudc their UO Ho S9(AYI7-1C dated 30 01.2001;

¢ ) -

())\chvc) o
: - {(Mulul lel erjec)
Dcpuly Scuct"ny to the Governnient gf India

4
E

Copy to:-

2. Director, ARC. [ARC way citically teview the justificalion: and

neces Slly for the continied r"-u;nn? i ol the <litions as 3 & "C as
has already been done by RE AL wdes intimation Lo this Secreliniat ]

e

3; -Dlrec‘tor‘ofAccout\ls_ (,alnnvt Sm tetariat,

4. Dircctor(F/S).

3
P

“‘(

5. US(SR)
6. SOIEA-I.

7. Guaid fite,
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No, 30/sss/a-2/97(17)eﬁ.p
" GOVERNMENT OF INDIA . -\ * Y
MINISTRY OF HOME AFFAIRS t,-if
FFICE OF THE DIRECTOR ¢ s$n

'< ~ Al - - v bl - MBS -
Y .‘_‘_\ i’ R N S Y . ){ P L .{) U {/‘. }i

TIT N -

‘4" DATED THE, ?E/b2/2001-*

gt
EES

lSubjectz- Grant of'Ratidn Money‘allowance to the Non-
' ' Executive personnel including ministerial
personnel of ssB, -

-

Cabinet»Secretariat.Vide their order NO JA~

_49011/2/2000-DO-I(VBl.II)-99;dated~30/01/2001 have

sanctioned Ration Money Allowance to thae non-executive

' personnel includiﬁg ministerial personnel of ssp posted
a«(

O category ‘B'S 'C' statijons, A copy of the
Cabinet secretariat order dated 30/01/2001 refer to
above ig enclosed, -

L 3

2. ‘ All non-executive personnel including ministerial
pPersonnel holding non-gazetted pogts and posted to category
‘B' and ‘'c! Stations declared vide this Directorate order

No.30/SSB/A-2/97(l7)_dated.01/11/2000.are entitled to draw

ration allowanca‘w.g;f;J30/01/2001._ T —
L ‘ ‘ | ‘ /gﬁi}_y)(\_ | .
Encls:s: as above, : ‘ i //f”’/
o ' ( s.s. BORA )
’ . . JOINT DEpPUTY DIRECTOR (EA )
R RS '»
To

l. D.0. Hp/Up/J&K/R&é/sB/NB/AP/NA/shillong/M&N’Division,

2. DIsG 1 Fa Gwaldam/Tc Sarahan/naflong/Jammu/Salon1bari/.
: Kumarsain, - ' ’ : o

[88]

¢ Commandant, csp'w Bhopal/TC.Fa:idabad°
* Accounts Officer, ssp,

AL/A4/E1/E2 brauéhes,t} .
. Ordér File."‘,li"“vxffhuUﬁf'
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va Baadlot
THTAST, Bcock

e BT e - pedtiig LTS Aeg e

] }(f;' f

e eamar 2o ety

the

Deihi-66

Area Organ_ser, T
uSB Cachar, KaShiour‘ g

_ Sob:: §t.aff ‘;alary aill’no 7 of 7/2001 e

P

ueuage r_efer‘ 7o) :ba:abovmited at;aff Saléry b.tll for the

e T Tmohth of 7/2001%, Fhe bill haa been passed provisicnzlly to avoid
T sy, hoidship tp the NGO‘b ss following chservations &H made in
e tne . pilie, . . :

Mor : A"-’

ebeit, L,,,No ration moncy is admi Bsible to non»execuﬁwﬂ ersonnel(NGoS)
A8 per paradw2 of MHA S38B Dte.Genersl Memo No, 30/s<:B/A /97(17)1123-
~11305dt, 12442 00%: “grant”of ration allowance to “the noneexecutive
. reormel (NGO8) - on- poating-at-Category g 'C! stations w,e.f,
. gherdate ‘of ~the ir 2oL alisat: ‘Category iyt %

2 “the finalisation by Min, of Homg Affairs, Since propossls
/ rom: field - units- :have “been: ca].led -£orby-8SB-HQ7 ~the drawl. ¢f the .

«M,7in the bill "i’s not 4 " The”grant of Ration allowarce
to.the non~execution Ftaff ((N has not been firalided so far,
. The £inal decision/authority n this regard may be obtained and
--forwarded to ‘this-office,: Ration allowance drawn earlier in the
B ""”‘"'_‘months 6f 'May & ‘June "20017iwy blédse Do recovered and amount;
"remittc-d ‘Eo-this“'of fice, " The pay for the month of" July " 2001
_may please be disbursed to the non-executive staff. after recovery
Sl of~4zation allwance and--amcmnt:-—be remitted to this office.

- . PRSP - .

Yours fai thfully,

e ! ‘ Q?ff o

. muw ST NGHAL )
\ DY, DIRECTOR OF Accwm' .

nd='Ce stations is sub;ect

e e . - ‘//
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